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THE DEPUTY MINISTER IN 
THE MINISTRY OF CO:MMERCE 
('SHRI P. A. SANGMA): (a) 
to (c). Export of deoiled rice 
bran is allowed within a limited 
ceiling. The size of the export 
·quota for 1982-83 is yet to be deci-
ICied. 

Introduction of Master Card 
System 

9439. SHRI M. RAMGOPAL 
REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that 
Central Bank of 1ndia has entered 
into an agreement with Master 
Card International Inc. U.S.A fur 
a tie-up of Central Card with Mas-
ter card; 

(b) if so, whether it is used as 
an alternative for both currency 
and cheques; and 

(c) what other advantages will 
accrue ,o Government bv the in-
troduction of the master ~card sys-
tem? 

THE DEPUTY 1flN1STER IN 
THE MINTSTRY OF FINANCE 
(SHRI JANARDHANA POOJA-
RY): (a) According to Reserve 
Bank of India, Central Bank of 
India has been permitted to ac-
quire a licence from the Interbank 
Card Association, New York, US 
for its memberc:hi so ac::: o get tt, 
benefit of the Master Ca d for 
India. 

(b) The card ~nables the holder 
to purchase goods and services 
from authorised retail outlets 
(Establishment) upto a certain 
limit without immediate cash pay-
m nt. Thus. th€' Credit Card 
affords immediate credit facility 
and re ieves the card.holder the 
risk of carrying cash or a cheque 
book. 

(c) Jt helo to increase the 
foreil!n exchange earnings besides 
promoting tourism. 

Fr ud involving travel documents 
in d tected by Air :m · 

9440. SHRIMATI MOHSINA 1 

KIDWAI: ) 
SHRI MADHA VRAO 

SCINDIA: .... 
Will the Minister of TOURISM 

AND CIVIL AVIATION be pleased 
to state: 

(a) whether it is a fact that Air 
India detected a major fraud in~ 
volving travel documenb called 
Mi~ellaneous Charges Order in 
Canada; 

(b) i1 so, the n3ture of the fraud 
and loss if any, suffered· 

(c) what is the action that h 
been taken in the ~tter; and 

(d) the identity of th persons 
involved? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) Yes, Sir. 

(b) to (d). According to the in-
formation available, 523 Miscel-
laneous Charges Orders (MCOs) 
were stol n in July 1980, from 
travel agenc,~ in Canad.a alongwith 
identification p ::.tes of 28 interna-
tional airlines. Five MCOs were 
pre nt d at Air India hooking of~ 
fice durjn December 81 IJanuary -
82 fur conversion into ticket 
through a non-lATA travel a n-
cy. Air India has also detected one 
uch case at Delhi. Los to Air In-

dia on this account has been e ti-
mated at Rs. 27.42 lakhs k in 
in view r covery of MCOs worth 
Rs. 10 lakhs and cash to the extent 
of Rs. 1.32 lakhs from the a ent. 

At Rombav th matter i b in 
investi~a ed bv the Central Bu~ 
reau of Inves ig tion. One, Mr. 

1-\ af P<;\te . Di rector, R rt nc 
Travels was arre"t n and has b n 
released on bail. At Delhi, a comp-
laint has be n lod.aed with the Po-
lice and the matter is being in-
vestigated. 




